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RAJYA SABHA

Friday, the 8th October, 1982/16 Asvina,
1904 (Saka)

The House met at ecleven of the clock,

Mr. Deputy Chairman in the Chair
ORAL ANSWERS TO QUESTIONS

*81, [The questioner (Shri Bhagatram
Manhar) was absent for answer vide Col.
30-3l'b?fra]

Supply of Nuclear fuel for the Tarapur
Atomic Power Plant

*82. SHRI SHIVA CHANDRA JHA:¥
SHRT SURENDRA MOHANTY:

Will the Minister of EXTERNAL
AFFAIRS be_ pleased to state:

(a) whether jt is a fact that during the
recen; visit of the Prime Minister to the
U.S. the question of supply of nuclear
fuel for the Tarapur Atomic Power Plant
wag discussed with the U.S. authorities
and it wag decided that France would
supply the nuclear fuel in place of US,;

(b) whether it is also a fact that
France has put new conditions, other than
the pereement reached between U.S. and
India in 1963 for the supply of piclear
fuel for the Tarapur Plant;

(c) if so, what are the details of new
conditions put forward by France for
supply of the nuclear fuel and what is
Government’s reaction in this regard;

(d) whether the issue has been sorted
out after the recent visit of the French
delegation to India; gand

(e) if so, what are the details in this
regand and by when supply of nuclear
fuel is likely to commence?

4+The question was actually asked on
the floor of the House by Shri Shiva
Chandra Jha,

1288—1.

[ 8 OCT. 1982 ]

10 Questions 2

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Discussiony; had been going
on between Indian and US officials to
resalve the problem arising out of the
inability of the US Government to sup-
ply enriched wuranium for the Tarapur
Atomic Power Station (TAPS), in terms
of the 1963 Agreement. Subsequently, in
July, 1982, the US Government proposed
that if India agreed France could take
over (as a substitute for USA) the
responsibility of supplying enricheg urani-
um for the TAPS in the framework of
the 1963 Co-operation Agreement and the
safeguards Agreement of 1971 which
flows therefrom. The 1963 Co-operation
Agreement would remain intact in every
other respect. India agreed to this
arrangement after it was confirmed both
by the USA and France that the latter
would make supplies of enriched uranium
in the framework of the 1963 Agreement
and the Safeguards Agreement of 1971.

(h) to () As a follow up. a delega-
tion of French officials visited India for
discussion which have not yet concluded.
In view of this. it would not be possible
to give any further details nor to set a
definite date for the supplies to commence.

Sir, this is the answer as of today be-
cause the discussions are still going on.
So, we counld mnot say anything more
definite than this at this moment. "

=t fog =7r av ;. Topamly
RIS, T A TR FAFAFT T foFAT
frgmam # f5 S9ar s O W
AR KA AATE. FON WA
T YR Eifaw @i F fAg
63 ¥ wMAT F Farfaw AR fag
T H 9T T IqWr AT g ¥
wewr F fagr ards w fam oA
& ge9, w4 gIr dwer g€ 2 7%
I TGAT § WI AT P a7 HY
¥, AT f@E T3 oA zwowTw i
WY AT TEATC WET 99T AR
f =7 § qAqqq & G ¥ g7
AW F 1 Ag AFAFT W0 AIST &Y

ey



3 Oral Answers

ar fr wiw TgR waE a7 g
FEATE FEM AT F UYL F g
afFa AT swfAg W) g Sar g
& 3o 0@ 19 § wig WwT I
T T FOT FT AT OH
FET Gqaar & faRw garaw & A
EEANE (G GRS O
T UF A B W g« gl
g ot faage she W 0§
AR AT §F A9e g @

WIHAET 7 Fo &1 ar afefere
g four & 99 T Haw F A #
g AT ww omwwr s @ mer &

FEAl g A o1 Far & wa fauw
H ofewr #efidz § 9OF  g9WIE
g a1 § W ¥ fou swmg g, AT
Grrwrtrw%frmg | dfEw zaEr
AL T G C ) B £
Waﬁwﬁr:rgfrawﬁsﬁ%aa
HFTAT AT FT S qERR FAA g
forrst I{\%: W,  wu,
g Uw OH.MT. AL F 1 AT
TET a4 F fF IHET s
HT FHF & A B FTO ALY
FXM §F AF  UE &Ml TETHE
a7t g0 AT wiE FT AT v FEY
FHAT F WD F TE FG WA
T 3N FF W T 1 g A
TF A | @ oaw ug g fw
gT TEA FE WX FHIR TATH AT

ft = & W o ww F &
#oagm g & 63 F widz &

[

5

garfa® & w@ FM 0 TEE O
A & & R 5 63 F marfaw
o

T 63 & HATRER T AT

63 Wiz & W & feswar
foed sfr adr 2 w1 & | o

[ RAJYA SABHA ]

to Questions 4
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SHRI SURENDRA MOHANTY: Sir,
the position is rather intriguing, from
the answers of the hon. Minister. Now,
he says that the U.S, has declined and has
suggested another  country, namely,
France, to supply enriched uranium,
within the parameters of the earlier
framework. May 1 know, what are
the specific reasons for the refusal
of the US. to supply and why,
in view of its refusal, it has suggest-
ed another country to suply enriched
uranium under the game conditions? Part
(b) of my question is this. Now, the
hon. Minister 1is self-complacent. He
says, do not worry. May [ know, how
long the present stock of enriched uranium
is going to lost, in Tarapur, and what is
the time bound programme for its replace-

ment? Then, Jastly, T would like to
know. ..

MR. DEPUTY CHAIRMAN: You
have asked so many questions.

SHRI SURENDRA MOHANTY: Sir,

I am concluding, As you can see from

the question list, the question is longer
than my supplementary.
SHRI PILOO MODY:. Mr. Deputy

Chairman, Sir, you may interrupt the
Members only to the same extent as you
interrupt the Minister., When the Minister
is ¢peaking, you stop others from inter-
rupting. Now, when the hon. Member
is asking questions, you go on interrupt-
ing him.

MR. DEPUTY CHAIRMAN: He can-
not ask so many questions.

SHRI PILOO MODY: Who says he
cannot? - €%y

[ RATYA SABHA 1]

to Questions 8

MR. DEPUTY CHAIRMAN: He can-
not. He can put only one question,

SHRI PILOO MODY: No.

MR. DEPUTY CHAIRMAN:
is not for you to say like that,

No. It

SHRI PILOO MODY: This has never
been the precedent. Nobody hag ever

. asked only one question.

SHRI SURENDRA MOHANTY:
let me conclude my question,

Sir,

(Interruptions)

MR. DEPUTY CHAIRMAN: H»
cannot be allowed to put so many ques-
tions,

'SHRI PILOO MODY: He can. Me.
Mohanty, you ask as many questious as
you like,

MR. DEPUTY CHAIRMAN: You

are not in the Chair,

SHRI PILOO MODY: [ would not
sig in that Chair for all the tea M
China. ...

(Interruptions)

MR. DEPUTY CHAIRMAN: You

cannoy dictate like that,

(Interruptions)

MOHANTY:
Let me con-

SHRI SURENDRA
Don’ty be arbitrary to me.
clude my question.

MR, DEPUTY CHAIRMAN: If you
take half-an-hour and ask so many ques--
tions.

SHRI SURENDRA MOHANTY: 1
have not taken half-an-hour, All right,
I do not ask,

SHRI PILOO MODY: Mr, Minister,
he has not asked any question. Do not
answer. Why you are answering?

’

SHR1 SITA RAM KESRI: Because

you ask.

SHRI PILOO MODY: If you want
to be a Minister, chup baitto,
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SHRI P. V., NARASIMHA RAOQ: Sir,
to the extent the hon. Member has asked
the question it j; my duty to answer it.

. It is common knowledge that the U.S,
expressed their inability to supply fuel to
Tarapur as a result of their domestic
legislation, We have very clearly told
them that their domestic legislation cannot
be retroactive, We said, a legislation
which was passed in 1978 cannot have any
effect on an agreement which was entered
into in 1963; therefore, until 1993, no
domestic législation can have any adverse
effect on the supplies. They said, they
could not agree to this, because, their
Congress would not agree to this., As a
result, we reached a kind of stalemate.

We stuck to our guns, They went on
expressing their inability. So, it is during
thig discussion of how to get over this
difficulty and save the Tarapur Agree-
ment. 1 may in this connection remind
the House that our stand has never been
to break it unilaterally. Our stand has
always been to keep it going because the
Tarapur Agreement has certain elements
which are advantageous to us and we
would like to retain them right up to 1993
#f we can. Since this was not found
possible from the other gide, they said,
can you accept a substitute supplier
subject to the same conditions and terms
as 1963 Agreement? Now there was no-
thing on the face of this proposal to
reject -it. We wanted the supplies, we
wanted no change in the terms and
conditions, Both these aspects were being
met by thig new proposal, Therefore, we
said, we are prepared to consider that.
But. we also took care to gee that we did

~not talk onmnly to the US. We also
started talking to the French because we
wanted to know whether the French are
really in g position to step into the shoes
of the US. as substitute guppliers subject
to the same terms and conditions in the
Agreement. We wanted to make it doubly
sure. Now it j5 in this process that
certain difficulties have come up. We hope
that thesc difficulties will be gnt over.

SHRI SURENDRA
What are those difficulties?

MOHANTY:

SHRI P, V. NARASIMHA RAO: The
difficulties are that now the French seem

[ 8 OCT. 1982 1

to Questions 10

to think that they will not be able to
supply according (o the 1963 framework,
They are trying to impose a condition
which was not there according to the
original understanding, that is the condi-
iton of post 1993 position. We have told
them that this is not a condition which
is acceptable to us. We are not going
to accept it. We stick to the 1963
framework as it is. Either it goes through
or it does not go through, Either way
we are not going to change our stand.
Thig is the position,

With regard to actual supplies, I
would like to say that that aspect has
nothing (o do with the Agreement because
we want the Agreement we want sup-
plies as soon as possible, because we do
want the fuel in order to keep the Tara-
pur plant going. That is why we have
entered into all these new discussions in
order to see whether supplies could be
resumed as quickly as possilbe. I could
not say how long the Tarapur plant
would last on the existing amount of fuel.
That detail is noy with me.

SHRI PILOO MODY: If that detait
is not available with you, what is the
time span of your agreements? Can you
have the agreements for ever? '

SHRI ARVIND GANESH KUL-
KARNI: Sir, the hon. Minister has ex-
plained in detail both the questions and
the supplementaries and I only want to
know from him on gpecific issues.

Now you yourself are giving a con-
tradictory statement. A¢ the outset you
said that the Government gained one
point in finding France ready to step into
the shoes of the USA in view of the 1963
Agreement, and in the 1963 Agreement
along with other safeguards the reproces-
sing right was there, as per the Indian
Government’s contention  which is given
in the Washington papers. When the
Prime Minister ~ visited the USA_ that
was the attitude of the Senators in the
USA but we thought that when the Prime
Minister herself has declared it, the view
of the Governmeny must be clear that
they have every right of reprocessing.
But again in the same breath you :ay
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that France has objected to the reproces-
sing right, whether it is with the Indlan
Government or post 1993 or whatever
it is. So, I want a categorical answer
whether the reprocessing right has been
accepted by the USA and also by France.
That is my first point. Along with that
1 wanted to Know, as has been pointed
out that the entire Tarapur plant is work-
ing at a capacity of 40 to 50 per cent,
whether the statement of the Prime
Minister that it will Jast up to 1984 is
on the basiy of the present capacity
utilisation, or any increased capacity
utilisation is envisaged. In this connec-
tion, T would like to know whether re-
processing will also be the right of the
Government. -

And the last point, Mr. Minister...
{Interruptions)

MR. DEPUTY CHAIRMAN: How
many pointg you want to put? This is a
different question you are putting. If T
say that, you will get agitated,

SHRI ARVIND GANESH KUL-
KARNI: Why nat, sir?

MR, DEPUTY CHAIRMAN: Mr.
Minister, please.

SHRI ARVIND GANESH KUL-
KARNI: Whether for the Tarapur the

USSR is going to supply...(Interrup-
tions)

SHRI P. V. NARASIMHA RAO: I
have not hearq the third question,

SHRI ARVIND GANESH KUL-
KARNI: I want to know...(Interrup-
tions) Madam, why are you shouting
unnecessarily. The Minister has asked
me.

SHRI PILOO MODY:

Tarapyr is
tickling her.

SHRI ARVIND GANESH KUL-
KARMNY  Whether in the recent discus-
sions with the USSR the USSR is going
10 supply enriched uranium for the
Tarapur plant, T would like to know
whether it is a fact,

SHIRI P. V. NARASIMHA RAO: Iet
me take the third question frst. The

f RAJYA SABHA ]

to Questions 12

answer is in the negative. That is
simple.

Then, this js also well known and this
has been stated several times in both the:
Houses that in regard to the interpretation
of the 1963 Agreement, in two respects
there was a difference of opinion between
uy and the USA. Number 1, in regard
to re-processing; number 2, in regard to
what is to happen after 1993, When the
switching over from the USA to the
French was proposed and we discussed it
with the French. the French (old us that
they had no difficulty in our reprocessing
the fuel. That is why I said one of the
difficuities hag been removed: one of the
difficulties is out of the way. The other
is still there, That is being discussed;s
and we hope that we will find a satis-
factory solution to thig also. I will nol™
say what will happen if this does not
happen. If this does nop happen, it i8
clear that the French participation is
completely out of question,

SHRT ARVIND GANESH KUL~
KARNI: So it is clear that we were
taken for a ride.

SHRI P. V. NARASIMHA RAO:
There is no question of taking us for a
ride. We have to go into all aspects and
all alternatives, If we are going to get
fuel for Tarapur without changing our
terms and conditions, this House will
agree (har it will be a very good solution,
and if that solution comes, all of us will
be happy. If that solution does mot
come, we have not lost anything; we
would be where we had been and all our
option; will be open. All thig has been
explained to the House, several times
before and T am only repeating what has
been explained already.

SHRT NIRMAL CHATTERJEE: The
hon, Mihister has stated that in the
negotiations the TSA told us or our
Government that there would be only a
change of supplier and no change in
conditions, Now e says that the French
are insisting on new conditions. Does it
not imply that the USA is pievaricating
and that they have taken us for a ride?

SHR1 P. V. NARASIMHA RAO- The
French are not imposing any new condi-
tions. What they are in fact saying is,
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if 1 may qay so—it is very difficult to say
every thing at one breath—that after
1993 ome kind of .afeguards will have
to apply. We have told them that this
is not our case. We do not agree with
ampy such condition. This condition was
sought to be imposed by the USA.
Therefore we do not agree., We are not
going to agree with the French either.
This is the position, It is not a new
condition. Iy was the qame difference
of opinion which we had with the USA,
which, in the case of France, was first
said that it would not be there; later on
they seem to have had some kind of a
second thought although we cannot say
that they have finally decided to impose
it irrevocably. or consist on it. All this
has not happeted. It is only at the
stage of discussion. As I said we stiil
hope that this can be got over.

SHRI JASWANT SINGH: Mr. Deputy
Chairman, Sir, 1 need just a (imple clari-
fication. Is it the Government of India's
stand that the 1963 agreement from which
the Government of Unitcd States has al-
most resiled is the agrcement on which the
Government of India stands? There is
no legality left in thar agreement of 1963,
Despite that is it the Government’s stand
that we will stick to 1963? Just one moie
question. Is it also not a fact that we
are already seeking nuclear fuel supplies
from the French Government for the Kal-
pakkam fast breeder reactor—and we
fave been secking it for the past six
to eight years—and we haven't yet got the
fuel? Tf, despite that, we move from the
United States to France. 1 would like to
understand from the Government why so,
given the history of Frerch non-supply?

SHRT P. V. NARASIMHA RAO: There
is an agreement entered into in 1963. It
has not been abrogated, it has not been
varied. it has not been rescinded.

SHRT JASWANT SINGH: Are you
standing by it—becaust you yourself said
that it is as good as dcad? Tt only ‘re-
mains to be buried'.

SHRI P. V. NARASIMHA RAO: Our
stand is that the agreement continues, That
is a very clear stand,

[ 8 OCT.
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SHRI JASWANT SINGH: Now it is
clear,

SHRI P. V. NARASIMHA RAO: Now
the only point to be considered was whe-
ther in view ‘of the difficulties that we
were experiencing in  getting fuel for
Tarapur according to the agreement in
performance of that agrecnient, we should
agree to a via media which was suggesied
by the United States, namely. that any
other supplier who is not shackled with
any local legislation of the kind which
exists in the United States comes to our
rescue and gupplies fuel for Tarapur with
all the oiher things remaining where they
are, what they are, Waturally, if the
Franch tomorrow clinch a deal with us..

SHRI JASWANT SINGH: With our ex-
perience of French noa-supply, if the Uni-
ted States says “Go to France,” are you
deciding for France?

SHRI P V. NARASIMHA RAO: The
question is not of comparative history.
The history with the Umied States also
is very clear. The question ig how to
get over a particular difficulty with  the
United States. Now. we don’t go intw
the question of Kalpzhkum because that
would need another guesticn, T am nof
competent to say what happened in Kal-
pakkam. Tt is a question of the United
Stateg bringing in France and putting
France in its own place. It is not a ques.
tion of an indepencent cgreement bet-
ween India and France. Therefore, these
are two different matters because the
United States  has agreed that France
shoulg come into the picture and France
had agreed that is would come into the
picture. Then it becomes an agreement
between three countries and not two.
Therefore, this is a diffcrent matter al-
together. This has nothing to do with
Kalpakkam or our sxperfence with Kal-
pakkam about which, in any case, T am
not able to give any details.
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SHRI J. K. JAIN: Sir, have you
given permanent licence to Mr. Piloo
Mody to speak? Please put a check
on him. He is trying to be more in-
discplined.
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T &, T OEAT | g8 gER
qaey § gafyg g 1 W WIg
I qo A ar wais e S

| :

st TR oy EEEEINITS)
T, 9 S HAT gk st A<fEg
T 5, ¥ I FESe AT g o
Famar g1 @ F = §
FOIAT ITH q{E F@TE ...
(m¥mm) | @f¥r H wh @
AT T Ed £ R WY 1963 H W@
THIT F HALHT TEHI T HT GF
gugal fFar | 78 SwElAT AW AT
FAT S & fau  wogw awW & fag
fipam T | A9 O o demr | f
Ug ST ATGAT § f4 FAT WIRT T
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aﬁmmqﬁmwrfr?ﬂmwéfff
TR TF FErSTara) T g, afer
T FIET AT trcga“rwf‘r%aff-ﬁ
qeitarEt T s & WK W A At
g T € W A wraeEara
T ¥ oW fems ow o qEn
W 2 T 9% graAT F FHIE 1 THY
g ® owmuR o gwArar fEmr o=
39 AFT T AT TH A FT AT
@ ot 5 aRfepr & 9 59 W
¥ HFT WG AT OEH ABeTE T
faam FG 7 9T T9 gRHIT AT
ag & gATU W FATET F T §
T B IAGT Y 7 T G A UEl
faafe 31 9 A v s @
Tz THAWA & gFe o foafad &7
wWo g § gg ower o
wfgr #= @ g fr fow awfor &
ug gaEral  fwar § o ot ¥ o34
gaely o s fFaT & 0 Ww
AT #g |Wre fF =t wig 91
¥} F fru GO 2, 99 wiw T AT
FOAT T AT o wtfse | oy feufs
¥ FuT AT S FT T AT FF ST
Tt 2 & wiw T2 faeT o wafar-
T A OF GwER & dgd & A 99
FEAT F A% S F AX AALHT WG
¥ sg e v vroa Io| A
AT Errf%'q | T HI AT T A
¥ g #ad AFT wow ? it
wE ...

N Iugwiula: FAifE g9 s7F )
TH! AT T AT

=t ThweT fog @AY T wrEee
WA IR 59 a<g ¥ A W
faorm & @@ o0 mww § gan ot
&5 SreTSaaEy Ul g SaTEr el
9T gH A W FATFL AT TUR
W 7 F FE g g B 919 |
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to Questions 18

st Yo dlo WRTeg T ¢ A
g dl UF ST | gw ga
REMR WU T g TR
FRARFE AN a1 IGY TEA T AT AT
FE FLAT S v AF AR,
TR, [EIEETET A7 B W AR
AR T Ul ¥ fw Sy guw
B &, Ul & @9 § 97w g §
I T A JE@ g
g7 1963 ¥ ST T FAT P
15 @0 6 aUEX T @,
IJGH T FraTE AL gE, vEH L WA
TG 29T ( 1978 & ITHT FAT 7 TN
9% T OF FA 9 GFAT ) 39 PILA
& foafed Wgmwag g e fF 9w
FEA F AT FAT 9T, 1963 AR
FUTIT AT AT G T FHA |
IAETFEATE fF T 37T a1 FA %
aoax & i e gard orfaamee
Q. @rETd g

st TWwET fog

YE SRS
(eweenw) ...

A dio d e wefeg s gl
g SHIA T WG & fq7 71 fowm o
T TAHT GHAA F FA RAW FT )
T W A TR W A
FET 98 AT F AWTAT | g ATH
F fao W wwr ar 0 3w A
F AT AE FATR | T ST FUT &
R qg [0 ) & wwa W
FLAFA L, FEATAT TE F G 2,
7g st FfemE 7 Faaw ¥ | ww
g wiwd uw fawewr qg @y
W g gwag wwe ¥ fFoum
arg a1 | ug uF fawer & ogmR
g9 | ma WY § ) T @ T ey
Y wgl 5w T A T
9Fd g, THET T ¥ o 0
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TN G IAT qF7 § T FTATT fH A
AT HHRT & | 4G gtrm ECIE )
W | WEIRE A IEE AT FE
fega ot FEAE g W FET O,
wE  FT TET HIS FESAE TG )
BN ORNE ¥ Fgd ¢ M W §g
FC | W A9 F fr qe g wr ¢
ZHT FFTfF FUCH I AT 8 STH 77T
HI1E qeElr Ag  Far g 4 gART A%
TS AE AT Afguas FAAH |
g Irkafasar g HIT A9F ¥ 39 a1
q g 991 o 9q W@ g

SHRI PILOO MODY: While the Mi-
nister’s concern may be fcr sophisticated
-diplomacy, my concern is that Tarapur
should be supplied with fuel. First of
all, to accept at face value that a talk
between India 4nd the United States,
between our Prime Minister and the
American President, can commit the
French to a particular line of action, s,
I think, somewhat presurmptuous. And
if you were persuaded to believe that
the French had agrecd under the persua-
-sion of the United States to reander sup-
plies to us under the terms of our qrigi-
nal agreement, thex | think you were
perhaps persuaded out of a sense of anxi-
ety to arrive at something.  And for you
to declare it prior to having it checked
with the French was, 1 thiuk, stopping 2
little out of line. ‘This is my attitude to
it. The more important thing, thereforz,
is the supply of fue! to Tarapur. I think
by now you are aware, because you have
said it so many times in 30 many words,
that the Americans arz not going to per-
form their part of the azreement. Tt has
been made amply clear to you. They had
made it amply clear to the previous Gov
ernment, and they have made it amply
clear to you, Therefore, to go on main-
taining that we would Jike to see that this
agreement continues, :hat we would like
to see that it is enforged, is, in my opi-
ninn, somewhat childish.” Childish in the
sense that iy is to gay “No, T want it; we
are right; we must get it,” when the other
fellow says “No way; you are not going to
get it®. The fact siill remains thar you
‘have not got an endless time-frame to

[ RAJYA SABHA ]

1o Questions 20

ensure supplies to Turapur. 1 think by
now you have become aware of ‘he fact
that under the terms of the 1963 agree-
ment, there 15 almosi no place in  the
world where you wili be abie to get this
fuel; in my opinion, not even from the
Soviet Union. Tha, is an opinion. You
know much more about it. Therefore,
in comsistence with our own stand, to
which I have no grudge that you have
taken a stand like that. you should take
adequate steps now_ here and now, to
arrange for supplies indigenously by do-
ing whatever is necessuty-—I do not want
to go into it—instcad of going on delay-
ing it and harping on the agreement and
lulling us all into a sense of false security
that cupplies will be effected.

Therefore, 1 want to xnow from the
Government, not necessary from only the
Minister of External Affuirs, 1 want to
know from the Goveinrmcenig whether they
are seriously applying their mind to of-
fect supplies for Tarapur cither indjge-
neously or have they made other arrange-
ments or have they very good reasons to
believe that somebody will effect supplies
to them. or whether they ore going nn
negotiating from couniry to country 151 an
cndless time-frame? . ;

SHRI P. V. NARASIMHA RAO: It
may be recalled that in ead-i9%) while
we were told by the United States that
they have domestic difficuities, even whiie
they were telling us so, they had released
two shipments out of which one had
come.  Three monihs pior to that, in
this very Parliament, there was a lot of
pressure brought 1o bear on the Govern-
ment to say that since they are not go-
ing to supply any [ucl, ycu have to ab-
rogale the agreemeni. Durirg that pe-
riod T had occasion to tei! Parliamen?
that the time has nat yvet come to abro
gate the agreement urilaterally. After
that, within three months, we got one
shipment. The other shipment did uot
come And we got intc some difficulties.
We anticipated that these difficulties would
recur. There was no way out of these
difficulties so long as the American side
said that they are bound by their subse-
quen¢ legislation with which we do nof
agree. We Jo not agree that the legisla-
tion jhould be retroactive. So, that was
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the difference of opinton. And we told
them that we will have no othcr option
but to abrogate it unless you find a way
of saving it. This is what we have been
telling them. There is an implication in
a unilateral abrogation of an agreement by
one side. We do not wish to get into
the consequences of a unilateral abroga-
tion without exhausting the possibilities of
saving the agreement. Tt was in that con-
nection that thig new proposal came. Now,
this new proposal is not going to end in
an endless search for suppliers one. coun-
try after another. This has come now. It
appears that France first agreed {o sup-
ply fuel, maybe, at the instance of 1he Unie
ted States, subject to the saume conditions
and terms as in 196% agreement. [If they
have an after thought and if they go back
on it, as T have just said, all our options
would be open and I would like to as-
sure the honourable that this iy not going
to be a wild-goose chase, this is not go-
ing to be an endless search for alternative
suppliers.

SHRI ARVIND GANESH KULKAR-
NI: Do you think that France is such
country which will uaderstand and appre-
ciate everything? -

MR. DEPUTY CHAIRMAN: That i
enough. Let us go to the next question.

[ 8 OCT. 1982 ]

1o Questions 22

Capacity of Major Ports for Handling
Traffic

*83. SHRI SUKOMAL SEN: Will the
Minister of SHIPPING AND TRANS-
PORT be peased to state:

(a) what is the capacity of each ma-
jor port for handling traffic por( wisc:

tb) what steps have been taken (0 en-
hance the capacity, port-wise;

(c) what is the Sixih Plaa outlay for
the ports, port-wise; and

(d) what {5 the expenditure incurred
during the first two years—port-wise, of
the Sixth Five Year Pian period?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHR1 C. M. STEPH-
EN): (a) and (b) A siatement marked
Statement-1 containing  the informafion
port-wise is laid own t(he Table of the
Sabha, {See Apendix CXXIV, Annex-
ure No. 22].

(c) and (d) A statement marked Sta-
tement—II  containing the information
portwise is laid on the Table of the
Sabha. (See below)

Statement-I1

Sixth Plan cutlay and Expenditwe for Porls during first twa years of Plan

Sixth Plan Plan Expenditu; ¢
Name of the Port outlay (Rs. in fakh)
(1680 -85) e
(Rs. in 19£0-81 19R1-E2
crores)
Galcutta/Haldia . . . . . 8300 1648- 30 54869
Bambay. . 68-78 20674 86g-06
Madras 5418 33095 135233
Visakhapatnam 71 33 70130 1036-F3
Cochin 5422 38157 1221°53
Kandta . 4642 129°94 1058-96
Mormugao 25-05 23701 353°79
Paradip 6o 8r 1009- 84 4ofi-00
Tuticorin 2557 64545 o7 at
New Mangalme . 31-84 495°76 09341
30:00 2-g6 23°53

Nhava Sheva
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55120 6689 92 9051-04




